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'Sr. | Name of the Judicial Magisterate First Class | working | Holiday
! No days B
| 21 | Ms. Deepika Goyal Shokeen, 1d. JMEC ( Mahila Court-03) 28-09-2026 e

\ 1{1/]00\(!)\15/8 10, A-2, Block, Asalatpur Village, Janakpuri, New Delhi

22 Sh. Tanmay Batham, 1.d. JMFC(NI Act-03) 29-09-2026
R/0 Flat No. 101, Himvarsha Apartment, IP Extension, Delhi
1110092
23 ]‘Ms. Anamika, 1d. JMFC (Mahila Court-06) 30-09-2026
R/0 Flat No. 106, Type- 1V, First Floor, KKD Judicial Residential
| Complex, Shahdara, Delhi ~ 110032
REMARKS :

DR On holiday the Duty Magistrate of the day shall also deal with all the chall
Vehicle pertaining to Darya Ganj, Kamla Market, Model Town & Paschim Vih.

02 Wh.cn any working day is declared a holiday, the Duty Magistrate on that
Magistrate for whole day without any further order.

03. Duty_Magistcratc shall hold court on Sundays, Second Saturdays and Holida;
mentioned against their names.

04. It is impressed upon all the Judicial Magistrate First Class, West District, Delhi
court and to perform their judicial work tll 5 p.m.,including deciding reman
signing of orders passed on the day, as also on warrants, for example, release
ctc, and not to leave such work for the Duty Magistrate of that
2008/CMM/West/ADD/DR/2014 dated 05-06-2014)

04(a) In case any Magistrate has to leave court before 5 pm due to unavoidable reasons he/she shall intimate the
undersigned and the Duty Magistrate of the day of the said reasons before leaving the court. In absence of
any such intimation, the Duty Magistrate would perform the work of the said Presiding Officer only after
taking a written report from the Reader / Ahlmad of the said Court about the non — availability of the
Presiding  Officer, which  shall thereafter be sent to the undersigned (Reference
N0.1956/2008/CMM/West/ADD/DR/2014 dated 05-06-2014).

05. It is clarified that on working days, all the Bail applications & Superdari Applications shall have to be heard
by the concerned court.

06 All the Ld. Judicial Magistrate First Class, West Distret, Delhi shall comply the directions received
from time to time regarding disposal of the work from Hon'ble High Court of Delhi, New Delhi and from Ld.

Principal District & Sessions Judge (West), Delhi.

07 ‘The 1d. Judicial Magisterate First Class, West District, Delhi deputed for duty and the staff of their courts
who will work on Holidays will be entitled to avail Special Ca Compensatory Leave) in licu of
the duty performed on such day (s) as per rules. The Special Cast (Compensatory Leave) of the
Judicial Magistrate First Class, West District, Delhi after verification by
undersigned. The Judicial Magistrate First Class, Wi , ¢ application of the
staff for grant of such Special Casual Leave (Co v) shall verify th: W oncerned had

actually worked on a particular date.

08 In case of emergency the Duty Magistrate s e
formal request two days in advance fpr ‘ 2
officer agreeing Lo perform duty in h

‘The Duty Magistrate of l‘hes ‘!'Xl’
shall dispose off the wqu as
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